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Heard Mr .DaSgupta learned coursel 

for the app lic ant ass is ted by Mr K. 

Bhattacharjee as well, as Mr 
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jearned counsel for the respondents. 
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List the matter for hearing on interim 

relief before the DivisiOn Bench an 

(c 	I 	in the meantime status quO 4s to be 

0, 	 • 	 maintained till the next date regardirl 
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the continuation of the applicant in 
Ihis/her present post. 
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Present : Hon'ble Justice ShrR..K. 
Batta, Vice-Chai\rmafl, 

Hon'ble Shri K.V.Prahladafl, 
Administrative Member. 

Heard Mr A. Dasguptai learned 

counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondentS 2 and 3. 

Issue 	notice 	to 	the 

respondents on admission. Mr M.K. 

Mazumdar, learned counsel for the 

respondents seeks four weeks time to 

file reply. 

List on 4.1.2005 for filing 

reply. Status quo order dated 

25.11.04 shall continue till next 

date. 

3AA fl Vice-Chairman 

pg 

4.1.2005 	 Mr K. Bhattacharjee, 	learned 

- counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondents are present. 

On the plea of Mr M.K. Mazumdar, 

learned counsel for the respondents 

four seeks time is allowed for filing 

reply. List on 3.2.2005 for filing 

reply. Status quo order dated 25.11.04 

shall continue till nextdate. 

Member 

a') 	/o-I4" QkA6 £SZQV 

bb 

tlO.1.2005 	Written statement has been filed. 

The applicant may file rejoinder, if 

any. Liston 3.2.2005. Status quo order 

dated 25.11.2004 shall contjnue till 

next date. 

Member (;h) 

mb 



CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 	 IA 

Original Applicatiot No. O.A..268/040V1.Pd27104). 269/04M.P.129/O4), 
270/04(114/04), 271/04(M.P .134/04), 272104(M.P .131/04), 273104(M.P .120/04), 
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287/04(M 2,122/04), 288/04M.P .119/04), 289/04(M.P 1 36104), 290/04M.P .159/04), 

291/04, 292/04(M.P .137104), 293104(M.P .163/04), 294/04(M.P .160/04), 
295/04(M .P .138/04), 296/04(M .P .161/04), 297/04(M .P .164/04), 298/04, 

299/04(M .P .157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303/04(M.P.1 62/04), 
304/04(M.P .140/04), 305104(M.P .141/04), 306/04(M.P .123/04), 307/04(M.P .125/04) and 

313/2004. 

Date of Order: This the 16th  day of February, 2005." 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER. 

THE HON'BLE MR. K.V. PRAHLAJMN, ADMINISTRATIVE MEMBER 
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O.A. No.268/2004 andM.P. 127/2004 

Mrs. Biraja Mishra 
Wife ofAthokKumarMithra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Azhok Kumar Mithra 
Son of Shri Bhahaban Mi±ra 
Principal, Kendriya Vidyalaya 
EAC, Upper Shillong, Shillong. 

O.A. 270/2004 with M.P. 114/2004. 

Smti. InaBaruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. - Dispur, Guwahati -5. 

O.A. 27112004 with M.P. 134/2004. 

Shri AshokP 
Son of Late Sri K.S. Paramu Pillai 
Principal, Kendriaya Vidyalaya,, AFS, 
Jorhat, Assam. 

O.A. 272/2004 with M.P. 131/2004. 
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.krnit Trfpatii 
r Shri DebaL :aa Tripatiu 

Pr,icipal, Keridi-iya Vidyalayli 
fn-a, Garo lulls, Meghayalay. 

6. 	O.A. 273/2004 with M.P. 120/2004. 

Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Principal, Kendriya Vidyalaya, AFS, 
Boijhar, Guwahati, Guwahati - 17. S 

O.A. 274/2004 with M.P. 128/2004. 

Sri C'handra Kumar Ojha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPCL, Jagiroad, Morigaon, Assam. 

O.A. 275/2004 withMj). 130/2004 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya, AFS, 
Digaru, Kamnip, Assam. 

O.A. 276/2004 with MR 135/2004. 

Sri R.C. Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC, Jorhat, 
Assam. 

O.A. 277/2004 with M.P. 117/2004. 

Shri K.S. Murali Krishna 
Son of Shir K. Sankar Narayan 
Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assam. 

O.A. 278/2004 with M.P. 118/2004 

12. 

I1 

Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

O.A. 279/2004 with M.P. 116/2004 

Sri Gona Rama Rao 

II! 
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3 
on ofShri Giona Raghupati Rao 

Principal, Kendriya Vidyalaya, 
Misiiari, Sonitpur, Aam. 

13. O.A. No.280/2004 withM.P. 133/2004 

Shri Vijay Prakash Mithra, 
Son of Shri Sadafal Mishra 
Principal Kendriya Vidyalaya, 
RRL,orhat 
A.ssani 

14 	O.A.281/2004withMP 115004 

Shri Vijayakumar M. Karkalj 
Principal, Kendriya Bidyalaya, 
Lokra 
District - Sonitpur, Assam. 

O.A. 282/2004 with M.P. 132/2004. 
Sri A. Jyothy Kumar 
Son ofS A.A. Nayar 
Princip(endriya Vidyalaya, 
Tenga Valley, 
West Kaineng, Arunachai Prideth 

O.A. 283/2004 with MP. 12442004. 

Shri D.C. Giattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 
Assam. 

17, O.A. 284/2004wjthMP. 121/2004 

Sri Ranjan Kishore 
Son of Late Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 
Kokrajhar, Assam. 

18. O.A. 286/2004 with M.P. 126/2004 

Smt. Pathamitra Bam 
Daughter of Late Priyabrata Ghoth 
Piincipal, Kendriya Vidyalaya, 

A,L PBaraparn, Shillong, Meha1aya 
41  

19 O A Ni 287/2004 with M.P u122/2004 

:Shri Arpal Singh Bhati 
Son of Late Hanwant singh Bhati 

-•: 	: 
'--• 	 : 
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• 	 Principal, Kendriya Vidyalaya 

NP.RJST, Nirjuli, Arunachal Pradesh. 

20, O.A.No.288/2004withM.p11g12004 
• 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kenclriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A. No. 289/2004 with MP.136/2004 

Sri Devendra Kumar Dwivedi 
S/a Chandra Bali Dwivedi 
Principal Kendriaya Vidyalaya 
Duliajan 

- Dibrugarh (Assam), 786602. 

O.A. 290/2004 with M.P. 159/2004: 

Mr.V.Sivaji 
Sb - Verikaframan 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

N14 Varadharajulu 
Son ofN.MunuswamyNajdu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
Dirict - Dibrugath, Assarn. 

O.A.292J2OO4wjth.p 137/2004. 

Sri Bhat Keshav Narasinha 
S/0 Narasinha Bhat 
Principal Kendriya Vidyalaya 	 : 
Namrup. 

O.A. 293/2004wjthM.P 163/2004. 

Sri Gobind Prasad Saini 
8/0 CL. Saini 
Principal, Kendriya Vidyalaya, 
ONGCNazjra. 

O.A.294/2004WjthMplóO/2004 	• 

Sri Sri Sojan P John 
8/0 P.V. Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinsukia. 



O.A. 295/2004 with M.P.j38/204. 

.5 

Sri P.C. Ratha, 
Son of Mr. Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

0.A.296/2004withM.P.161120 04  

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapani 
Principal, Kendriya Vidyalaya 
K.V. Project Sewak, io 99 APO. 

O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rahrnan 
S/o Sh. Abdul Rashid 
Principal, Kendriya Vidyalaya 
ONGC, Sibsagar. 

30, 	0.A.298/2004. 

Sri B.K. Pradhan 
3/0 Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

O.A. 299/2004 with M.P. 15712004 

Sri E. Ananthan 
Sb - Ellappa Naidu 
Principal, Kendriya Vidyalaya, 
Tarapur, Silchar. 

0.A.300/2004WithM.P.13912004 

Sri S.Sarangi 
Son of Sri M.D. Sarangi 
Principal Kendriya Vidyaláya 
ONGC, Agartala. 

0.A.302/2004withM.P.158/2004 

Sri Radha Gob inda Das 
Son of Late Sarat Narayan Das 
Principal, Kendriya 'Vidyalaya 
Zakhama, Dist. - Kohima, Nagaland. 

34, 	O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapa.tra 
5/0 Sri S .B. Mohapatra 

11 
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9 	Pnnctpa.L Kiidfiya Vdyaiaya 
64 Bn. BSF, Jaraitola, Cachar, Assam. 

O.A304/2004 withM..P. 14012004 

Sri B. BvijayaVarrna 
S/o B.KannayyaRBJU 
Principal KendriYa vidyalaya 
Tuli. 

O.A. 305/2004 with M.P. 141/2004 

Sri Dayararfl Yadav 
Son of Lt. R.C. Yada.v 
Principal, Kendriya Vidyalaya 
Kumbhirgrafll (AFS) Dist. - Cachar, Sfl char. 

OA.306/2004WLthMP 123/2004 

Sri R.S. Ramanulafli, 
Son of Sri SrinivaSafl R. 
Principal, Kendriya V idya.laya 
New Bongaigaofl, Asarn. 

O.A. 307/2004 with M.P. 125I200 
Sri K. SreeniVasafl, 
Son ofKalyaflasUfldarafl 
Principal, Kendriya 'V idyalaya 
ARC, Doomdama, 
Tins'ukia, Assam. 

O.A.313/2004 

Sri Ma.ndenl Krishna Mohan 
Son of M. Munasv amy 
PrincipaL Ken driya Vidyalaya, 
CC cRPF, Lanjiflg, Empha), ManipUr, 	795113 	 ApplicantS 

By Advocates S/Sri A.C.BUragOhaifl & NBorah for Sl.No.1 to 20 and S/Sri A.DasguPta 

& K:Bha1taGhaa for Sl.No.21 to 39. 

- Versus— 

Chairman ,  
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

2. 	Kendriya Vidyalaya Sangathan 
Represented by the Commissioner, KVS 
18, institutional Area, 
Shaheed Jeet Singh Marg, 
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New Delhi-I 10016. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vdyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

• ORDER(ORAL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

comnion 

By w0w4 present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan., to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated I 8.11.2004 passed by the Commissioner, KVS. 



It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11 .2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 1.12.2004. 

After considering the rival contentions of the parties as '4'ell as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that : 'the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

'Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 

½ad'.fl 

'2 

ja 



4 
could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following Conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may• be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed •  by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-Ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11.2004 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in para 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

Sd/FAEMBER ( J) 

Sd/MEMBER(A) 
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GAUHATI BENCH, GIJWAITATI 

An application under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No.............of 2004 

Sri B. Vijaya Varma 

Applicant 

-vS- 

The Union of India and Oi's. 

Respondents 

SYNOSIS 

Tiie applicants submit that the recruitment rules provide for method of 

recruitment to the post of Principal by direct recruitment or by promotion or 

by deputation / transfer and 66.2/3% is by direct recruitment on the basis of 

all India advertisement and 33.1/3% by promotion. On such recruitment the 

period of probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized universit' with 

at least 50% marks in aggregate and D.Ed or equivalent teaching degree. 

The working experience required is the person holding analogous post or 

posts of Principals in the grade of Rs. 10000-15200 or Vice Principals / 

Asst. Education Officers in pay scale of Rs. 7500-12000 with six years 

service in the aforesaid grade or persons holding Group 'B' posts or the 

posts of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or equivalent 

wwwm 
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with atleast 10 years regular service in the aforesaid grade. The age limit for 

direct recruits is 35 - 50 years, relaxahie upto 5 years in the case of 

employees of Kendriya Vidyalaya Sangathan and age relaxation for SC / ST 

and other categories as applicable mder the Govermnent of India Rules. 

The applicants submit that as per the existing recruitment rules, the 

applicants are entitled for holding the post of Principals since they are the 

pei-sons holding Group B' posts or posts of POTs or Lecturer in pay scale of 

Rs. 6500-10500 or equivalent with atleast. 10 years regular service in the 

aforesaid grade. As per the amended rules since in the year 2000 

recruitments were conducted every year Similar is the case of the other 

applicants, who were recruited pursuant to the notifications issued from time 

to time during the penod 2000 - 2004. All the applicants have cleared the 

screening test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews and only 

thereafter qualifring in the interviews, they were offered the post of 

Principal. 
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BEFORE THE CENTRAL AI)MINTSTRATWE TRIBUNAL 

GAIJHATI BENCH, GUWABATI 

An appIicaton under section 19 of the Administrative Tribunal Act, 

1985) 

Original Application No. 	 of 2004 

Sri B. Vijaya Varma 

.Applicant 

The Union of India and Ors. 

Respondents 

INDEX 

Filed by 
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District: - Silchar 

BEFORE TIlE CENTRAL ADMINTSTRATWE TRIBUNAL 

GATJHATI BENCH, GUWABATI 

(An application under section 19 of the Administrative Tribunal At, 

1985) 

Original Application No 	of 2004 

I. PARTICULARS OF THE APPLICANT 

SRI B. VIJAYAVARMA 

5/0 B. I<ANAYYARAJU 

Principal Kendriaya Vidaiaya, 

Trill. 

IL PARTICULARS OF THE RESPONDENTS 

Union of india, 

Through the Secretary to th& Govt. of India, Ministry of Human 

Resource Development. Central secretariat, New Delhi. 

Kendriya Vidaiaya Sangathan, 

18, Institutional Area, 

Shaheed Jeet Singh Marg, 

New Delhi, Through its Commissioner. 

Assistant Commissioner, 

Kendriya Vidaiaya Sangathan, 

Rea,ional Office, Silch2r. 

III. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE. 
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The applicants declare that aggrieved by the action of the respondents 

in canceling the appointment of the applicants as Principles of 

Kendriya Vidyalaya Sarigathan on an erroneous ground of violation of 

Rules and Constitntiorial Provisions on equality of opportunity 

without affording an opportunity the present O.A. is ified seeking for 

a relief of continuing the applicants as Principals 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION. 

The applicant declares that the present application is within the 

limitation prescribed in section 21 of the Administrative Tribunal Act, 

1985 

FACTS OF THECASE. 

A. The applicants submit that the recruitment rules piovide for 

method of recruitment to the post of Principal by direct recruitment 

or by promotion or by deputation / transfer and 66.2/3% is by 

direct recruitment on the basis of all India advertisement and 

33.1/3% by promotion. On such recruitment the period of 

probation is for two years and the academic qualifications required 

for the post of Principal is Masters Degree from recognized 

university with at least 50% marks in aggregate and D.Ed or 

equivalent teaching degree. The working experience required is 

the person holding analogous post or posts of Principals in the 

grade of Rs. 10000-15200 or Vice Principals / Asst. Education 

Officers in pay scale of Rs. 7500-12000 with six years service in 

the aforesaid grade or persons holding Group 'B' posts or the posts 
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of PGTs or Lecturer in the pay scale of Rs. 6500-10500 or 

equivalent with atleast 10 years regular service in the aforesaid 

grade. The age limit for direct recruits is 35 - 50 years relaxable 
upto 5 years in the case of employees of Kendriya Vidyalaya 

Sangathan and age relaxation for SC / ST and other categories as 

applicable under the Government of India Rules. 

The ap plicants submit that as per the existing recruitnient rules, the 

applicants are entitled for holding the post of Principals since they 
are the persons holding Group B' Posts or posts of PGTs or 

Lecturer in pay scale of Rs. 6500-10500 or equivalent with atleast 

10 years regular service in the aforesaid grade. A per the amended 

rules since in the year 2000 •recruitrnents were conducted every 

year Similar is the case of the other applicants, who were recruited 

pursuant to the notifications issued from time to time during the 

period 2000 - 2004. All the applicants have cleared the screening 

test conducted successfully with merit and pursuant to the passing 

of the screening test, the applicants were called for the interviews 

and only thereafter qualifying in the interviews, they were offered 

the post of Principal. 

The applicants submit that initially they were offered the post of 

Principal on deputation basis. (the word deputation is used as a 

misnomer in the appointment, letter by the respondents since all the 

applicants are the regular employees of Kendriya Vidyaiaya 

Sangathari and the question of deputatii does not arise) It is. 

pertinent to point out at this juncture that the appointments are 

made only against a general vacancy and all the applicants belong 

to the general category. As such the applicants humbly submit that. 

their appointment is done only against the general vacancies and in 
the process the system of reservation was not 	nor deviated 

from the prescribed recruitment i5rocedure. It is not out of place to 

mention that at the time of initial recruitment after conducting of 

screening test and interview, the respondent Sangatlian has 

followed all the rules and regulations with regard to the SC/St 

1vT 
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reservations. I submit that the Principals like the applicants were 

also assigned their all India seniority. 

D. That applicants respectfiffly submit that the amendment of the 

recruitment rules existing as on date were done pursuant to the 65th 

Meeting of the Board of Governors of Kendriya. Vidyalaya 

Sangathari on 19.03.1999 and the rules and regulations so amended 

are not modified so far any farther. The applicants recruited 

subsequent to the amended recruitment rules have put up 

outstanding work and they are discharging their duties to the 

utmost satisfaction of their superiors. The Minister for Human - 

Resources Development is the Chairman of Board of Governors. 	- 

The Minister of State in the Ministry of HRD is the Dy. Chainnan 

and The Joint Commissioner (Adniin) shall function as the 

Secretary of tMe Board in his capacity as Exofficio Secretary of 

the Sangathan and the Board of Governors consist of other 

nienthers including Conmiissioner. KVS and two menibers of 

Parliament etc. 

B. As things stands such it has come to the knowledge of the 

appli ants through the News papers and one such news item 

appearedin the Hindu dated 20.11.2004 under the heading 

"APPOINTMENT OF 300 PRINCIPALS CANCELLED": The 

applicants fall within the category of thcse appointments are 

sought to be cancelled by the action of the Ministry of Human 

Resources Development in a most arbitrary and i11ga1 manner 

under the guise that these appointments were made in violation of 

Rules and Constitutional Provisions on equality of opportunity. 

Such action was initiated by Ministry of Human Resources 

Development (MHRD for brevity) only with an intention to 

unsettle the settled issues to somehow over rule the decisions of 

the previous Government / Administration. 

F. The applicants submit that the applicants apprehend that they 

would be reverted without giving an opportunity in terms of the 

principles of natural justice and also in violation of all the norms 
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and protection available to the applicants as laid down in various 

instructions and judicial pronouncements from time to time. It is 

further submitted that confirming their apprehensions, the 

respondents are going ahead in a frenzied spree of reverting all the 

Principals recruited subsequent to the amended recruitment rules 
• 	 whjch are in force as on date, including the applicants herein only 
• 	 to please their political bosses. 

G. That applicants submit that the order of reversion was already 

issued to some of the Principals in many regions through out India 

in violation of the principles of natural justice. One such order 

issued at Delhi is ified herewith and the respondents are issuing 

similar orders to all the applicants herein. it is submitted that non 

of the 1Jplicants have been reverted, so far by issuance of such 

order and the balance of convenience for issuing interim order to 

continue the applicants as Principals s in favour of ajplicants. In 

the circumstances, the applicants have 110 other alternative or 

equally efficacious remedy except to approach this Hon'ble 

Tribunal in the exercise of its jurisdiction under section 19 of the 

Adminisiative Tribunals Act, 1986. 

VII GROUNDS. 

The respondents ought to have given a reasonable opportunity 

to the applicants 'before issuing any orders, which are adverse to 

their service conditions and thereby violated t he cardinal 

principle of au(li aitarem partem which is the basic teliat of 

Administrative Law. 

The respondents ought to have seen that as long as the 

recruitment rules are not amended the promotions given to the 

applicants cannot be withdrawn. 

C) 	The respondents ought to have seen, that any amendment Of 

recruitment rules is prospective in nature and cannot be 

permitted to be given a retrospective effect and therefore, even 
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the recruitment rules are amended / modified, the services of 

the applicants cannot be disturbed. 

The respondents ought to have seen that all the applicants 

belong to the general category and they were recruited only 

against the general vacancies and are confirmed against the 

general vacancies and as such their appointment cannot be 

brought under any dispute. 

The respondents ought to have, seen that the Minister for BIRD 

is only a Chainrian of the Board of Governors and therefore, 

acting alone he cannot over rule the decisions taken by the 

Board of Governors in their 65th  Meeting conducted on 

19.03.1999. The respondents ought to have also seen that no 

retrospective effect can be given to such an illegal and arbitrary 

decision and dislocate the applicants herein. 

II) 	The action of the respondents is arbitrary and violative of Art 

14 of the Constitution of India wherein the right of equality 

before lawis provided. In the guise of protecting the equality of 

opportunity the right available under Article 14 of the 

Constitution of the applicants is being 4istuiued. 

g) 

 

The respondents ought to have seen that Article 311 of the 

Constitution of India provides for an elaborate procedure in the 

event it has been decided to reduce him to a lower rank by 

providing a reasonable opportunity of being heard and the 

action of the respondent is inconsistent with the same and 

therefore, the proposed action of the respondents is liable to be 

held bad in law. 

h 	The respondents ought to have seen that the appointments of 

the applicants were ratified by the Board of Governors in 65th 

Meeting held on 19.03.1999 and therefore, the order of the 

Chairman is illegal and the said order is proceeding on an 

erroneous presumption and a rather misleading ground that the 

appointments were done by the Conmiissioner and therefore, 

the Chairman has got the power to review the same. It is mot 
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respectftillv submitted and reiterated that the appointments were 

by the Board of Governors and as such the Chainnan 

being port of the Board of Governors, he alone cannot take 

decision singly as Chairman without the convening of the 

meeting of the Board of Governors. Moreover, assuming for a 

monient but without admitting that the Board of Governors has 

consented to the decision of the Chainian, the same cannot be 

given a retrospective effect to cancel the appointments given to 

the applicants. 

The order that was proposed to be served on the applicants 

makes a very curious reading that since the initial appointment 

itself is void ahinitio and non-est in the eyes of law and 

therefore, the cancellation of the same without issuing• show 

cause notice is justified in law,  is a self serving statement to 

justify their illegal and arbitrary act in canceling the rightful 

appointment of the applicants. 

The respondents ought to have seen that the applicants who are 

recruited as per the extant regulations and having worked for 

riiore ;than four years as Principals and having been regularized, 

the proposed office order is nothing but an attempt to deny the 

principles of natural justice. The respondents themselves 

offered the appointment to the applicants and the basic 

minimum requirement of a reasonable opportunity being denied 

to the applicants shows the vengeance that is being exhibited 

towards them with utter disregard to their employees.] 

The action of the respondents created severe damage to the 

careers of the applicants, they could have applied in some other 

organizations had they not been appointed as Principals in this 

respondent organization and it is now too lat.e in their careers to 

do the same, and irreparable damage that is being done by this 

arbitrary and high handed action need to be given a serious 

consideration by this Hon'ble Tribunal. 

M240-3-1.  
S 



1) 	The applicant may be permitted to urge other grounds at the 

time of hearing. 

1TJjJ DETAILS OF THE REMEDIES EXHAUSTED 

As applicants declare that in view of the urgency there is no other 

alternative or equally efficacious remedy except to approach this 

Hon'bie Tnbunal in the exercise of its jurisdiction under section 19 of 

the Administrative Tribunal Act, 1985. 

MATTER NOT PREVIOULSY FILED OR PENDING WITH 

ANY OTHER COURT. 

The applicants declare that they have not ified any writ petition or 

application before any other court or any bench of this Honble 

Tribunal nor any such application is pending before any them 

regarding the subject matter of this O.A., 

RELIEF SOUGHT 

For the reason stated above, the applicants herein pray that this 

Hon'ble Tribunal may be pleased to call for the records pertaining to 

the cancellation of the appointments of the applicants as Principals 

and consequently direct the respondents to not to cancel the 

appointment of the applicants as Principals by declaring that they are 

appointed as per the recruitment rules and to pass such other or further 

orders as it deems just and proper in the circumstances of thd case. 

Xl. INTERIM RELIEF IF ANY SOUGHT FOR 

Pending finalization of the 0 .A. the applicants herein pray that this 

Hori'ble Tribunal may be pleased to direct the respondents to not to 

cancel the appointments of the applicants and not to revert theni as 
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PGTs as the balance of convenience is in their favour and pass such 

other or further orders as it deems just and proper in the circunistaxces 

of the case. 

XII. PARTICULARS OF TUE POSTAL ORDER 

a 	IPO No. 	 Date. 	For Rs.50/- 

Envelopes with acknowledgment 

Vakalat 

Material papers as per index. 

XIII. LIST OF ENCLOSERS 

I. 	Appointment letter 12.06.2001 

Paper Notification dated 18.11.2000 

Order dated 24.06.2002 

Order dated 07.07.2003 

Order dated 28.06.2004 

Paper Notification the Hindu 
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VERIFICATION 

I, Sri B. Vijaya Varma, 5/0 B. Kannayya Raju, aged about 46 yrs, by 

profession service, iesident of Tuli, do hereby verify that I am the applicant 

in the accompanying application. I am acquainted with the facts and 

circunistances of the case. I hereby verify that the statements made in 

paragraphs I to XIII are true to my knowledge and that I have not 

suppressed any material facts. 

And I set my hand in this verification today " November 2004, at 

Guwahiati. 

p 

giat.ure 
C/J_yA 
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- EIIL 	1 	V1DLAp  SANGATHAN 
ESTT.II SECTION) 

: 
SPEED POST 

18 
- INSTITUTIONAL AREA. 

SftkHE.E13 JEET Sl}lHAJ- 
NEW DELHI  

1. 7- 4'2O'1-KVS 	E. TI ;/0037 / 	

['ATE: 

The Director4s)m) 
-- --------- 	_____ 

Havodaya Vidya1aitj 

New De1h(.39 	/1) 

V 

- lID 	 Arpvo i nt rlf~ 	•-t 	Shri B.ViJ ayp Verm, 	Prihcipal, • Jt. Pedavecji, 	 —p-)------. 
to 	th 	post 	of 	'F:INCIcAL in 

[3AC I C 	in 	Nty 	I 	of 	s; i@t::-:35i 	-- 

Slr!Iadam, 

On the basis of the, recomnencatjbi 	of the 	Se1tj, 'ommittee. the 	competent: 	att1i- jt' 	nas 	aprcved 	th -,fl&  -• 	.-.c Shri L 	Vijaya Varma __----------------------.------_-___.._. 	-i.: E 
in KVS on deputatloll basis in pay scale 	of  15200,'- 	with 	effect 	from the. date he.- she assuthes th 	charge of the post. 	His/Hr .  deputation In KVS will be. in tlaliy for a period of ONE YEAR ortlI 	further 	orders, whtchever 	is earlier. 	The period of deputation cn he 	::tended 	&ar to 

• 
year 	bai 	for 	r:'a::imum period of 	5.-'yer2 	I&dir .his,'her 	conduct. 	and 	p'erforrr,n'-e 	and 	tdm'nist exigencies. 	The 	'pDlntment will 	be 	governed 	by 	USUEt! deputation terms. 	 . 

He/She 	is posted. 	s Principal 	at 	)j • Dimapur - 

• 
He.'She will have an Option to draw pay in'te. scie 

of the 	post 	or 	draw 	deputation allowance as p 	Go't.. 	of India . 
orders/ instructions on this subject. 

ii.1B1M.jJ_y 	,. 	., may Ie. -informed 
that this appointment on deputation will not confe on him,' 
her any claim for permanent absorption/regulr apcjiitthent a 
Principal. in. Kendriva Vidyalava Sangathan. ' Moieer, he/she 
cannot claim for e::ter,sjcr, of deputation period asl 	attei' of right. 	It. shou!J be ':Jeriy 	derstc':': that. 	if,c'eid period of deputation 	be curtailed at the Cole.dsc'etjôa 
of the Commissioner, !VS. - On compIetjón,'termjtjcñ of 
deputatIon peri-d, he, she will be reverted back thi.s,'her 
Parent 0ff'ice.'feerr r' 



	

• 	 : 

4.. 	It is, therefore, requested that. Shri B.Vijaya Varma  
may please be relieved the instruct 1n t.r 

• join at K.V. .....flimapur as Principai, 
latest by 30.6.2001, failing which it will be peraumed that 
he/she is not interested in this offer and'thi& offer will be 
treated as WITHDRAWN without any further notice. Before 
relieving, it may be ensured that no disciplinary case is 
pending or contemplated. 

in case it is found at any stage that the candidate 
does not satisfy/fulfil the eligibility condition as 
prescribed in Recruitment RuleEför' the post of Principal OR 
Is not clear from Vigilance angle or has furnished incorrect 

• 

	

	 particulars or suppressed any material/informatiQn in the 
appiietion for the post of Principal, his/her' deputation • 	 shall stand terminated. 	 '. 

'lours faithf 

V. K. Gupta) 
Assistant CommissionerAdmn. 
For conmissioner 

Copy t:- 

B..Vijaya Varma Princioál; Jawahar Navoclaya Vidyalaya 

/ Pedavegi at Godavari Distt. AP -534 450 
• 	 / I-Le may communicate his/her acceptance 	immediately 

• 	 to this office within 7 days from the date of issue 
'of offer and also report to posting place as, stated 
above by the stip!ated period. 

2 	rhe Chairman,Vt1C,K V 	Dirnapur 
w1th the request to intimate the date of joining of 
Lndividual concerned to this..office as well as • 	

• • H 	Zssistant Commissioner,'XVS, RO,concerned immediately 
by Speed Post! Fax. 

3 	r1ncipa1, JNV,Pedavegi, we 8t Godavari, D-*) :P 

4.:. 	he Asst. Commissioner. KVS, RO, 	Si1char' 
e/She is reuested to intimate the date of joining 
f the incumbent to this office immediately by. Speed 
ost/Fax. 

• 	 5. 	irsonal file. 	 0t3.(3uard file. 	• 

Assistant Commissioner(Admn) 

- M_ ,  

- 

• 	. 	. 	
. 

• 	

•. 	 • 	 ., 	 , 	 :-- 	 I: 
. 	 : 	

. 
. 	 •:': 

: 

.•.. 	 :.J #j 

ç '  

':' 
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.NUI ICE 
tiIutu::uliOuIi nit, lOvutI It IuurIruui .i Ilm palwit in bulb up bin hu)h1  uuh t'ihtul1uCubi hlt lotiuhihyci VblJtuhi)il. 	u III ,, i u 	u 	I 

II,. 100itI.32.. l'(huuf. hy huituit,ui uiuu iinjiuut:uhbvui tut,uhi htouui uiuuunluutiit Ituo,fl aniving Ilia 	 ut (uh I 

fvuPouiu.uui'i)t Ciip:uuullnr.,uut uuiud C Ii 	It. nhhlhiithutl, 2 !uhuujuubi niuuI ihtu 	cr &hhroct unt,riultuiuruuul to (lb tilt hi 	Iul.t.bJ 

'.iui. ill ,  titi of  Puhutclruuui 1•1 	iu : , i t• butuultiIU thin hhI.i,Iuut, cuuuth'l,uui 

lqi : ttOuuIul runt ei Jut' It lomn oil tin ingl uiult) of iflt.itlit ol thu (uhtluII1iihbtiiu (I luuhirxnhui 101 tit 	I it tilt th)it.t tut 	I 

)utcnCt Pr OiutiOI/(ti/Inominin and uruu1iboyouu at K.Vll iii per rnhuti 

.iiitIt,l Orjnttltcnthiuuq 

lb AIln.I 2i ru Clitiuii ltrrtni 	thur t,it 	uirruuhi nun I uutuvn cuuurihbut (iii An (tuhttbVtttoitt) Iii Mnrhuuurrurutivv. tbuytb(.1. 

hunrrittu y. Zoto(jy. llnOrity. Eirqhuhi. I huh, tnuuihhi lb. I hhbtui y. t)f101tl ittitry, Coritriunt coIcorrouttbv.,th 'oIlUc(uh ichnitci/ 

crrrrpuUtor Sctoncnll'huyr.Iclut Fthicntinr,t7iuJhiC/Oi Flirt, Ar t. 

ii) A t)cugroo Or Poiul (;ritriluittt) Oi'r1unrfl)Iptorflfl iii Tu'irclriutU/EihiiCittborl. 
it) Ativztzt 10 yoitrs nxlruntuturuin lii lt,hiiitIhniritt hurhiIiihiourir htuclutctultçt iuhlnur,l 07 yoiru it loiichutrni nnur! huulrcr it iuuubur 

crcorv_l.y Of Itbhitinr tt'.upht lit incorturtvod Ir,stjluIIu,r,t nrrri nuhuriurutitri 01 03 yonts nxp(urloruco lii oclunnhiouuirt t,uJurihiuhtUrhiur. 

E xroitcirco In Educnthor ruub .rutrurhuItIahhOt) lii d(itIiCi.I fin uurulcr 

hit A 	 of it tliçjli Sctrootltlhglrer Socotrthrry ScliooVhntfli CohhogoIDitroo CoIIiubtrt: OIl 

tt( M k6co puhiichpnt or i 1 thjtrni 3ncouurbitrv Sclrootllirt?t CoIhrItvfOtglOn CoIbojo01ond 01 Dnbht, lii it Ortujian CtIlriiu 

luutv(viry IritcIrOrt, tlitturhuuit Cohtuin: Ofl 

C) lu P botitit ttitStrr In P(utrhhCIS:rhutlk School or its Obticvi It i Au ny Ethrctuhhculi Corj: Ofl 

)d) As nVico- Ptbncbpzrt In o Kitticlilyit Vldytrtavn for 03 yeitrs or mom; OR 

(n) M Vico PuIttCbpitJ anGler POT lii KutruthtyiVkIyotnyJrs (r ithbn;rtt 15 ynirtit: OR 

(I) As Vlco.Pihnclpol cud/nt itt, POT lii Konriulyit Vhdynhnyos for rrttnitl tO yflarit In cirito 01 ItrOo who huluVo pivrt,rI hit) 

OnflithirrOiflitI Exniribncrtlon. on 

)lt) M VI.iztkurr of I Iotnl hit it lOttuji yrt VIdyidryit. 

Qeuhrittibo : 	. 
)h) Worluirrg knowtortçpn of I Iirrdh and CrutlIhiuli. 
(i) Eitptuiborrcn hi, OrpViirIZiltbl Onrurur tturtJ i;iioih sitU Cocuuihcuhuru trcblvlIhu,. 

hIot : ui C(%O ituibtictrrrl uihttiuirt,i of SCIST civrditkibrit Ott) not tituticoiuultig for liltIng lncklog vocrurucina, Uuo couuupcI)uut 

nuIU(Quiiy Cflfl coriskturr Intitt,burrj it0uIrIuuI5IintivO nxproihruurcn to thin ttilbowbitg extont : 

5 yoiin odrjcrrtioriai ox1,ruibiirCO tuichtldtuuçj 03 yncrrz hoirchibuiçj nxluvrbnurca At SrrIibOi Soconditty or ttbi1luutr Invurb lit rrucopuri?.I 

Iiiitihiittuiii (Viii 02 yutiriii oxpnrbnrrco Ii, curJuc8Iborrnt niIuirhurItrnhioil. In  cntn of nvl,hhurrj Post Orcrt)uitrhn Irruchrori t,t,uJ uJiu,. 

I'(bicbtuit, In Koirdulyir VlrIyxrbiru3 bohoiitthri to SCIS1 couiiirruiiuhhy who Point, roirulorOd 10 ynitbc oliri;,bcrtn ICIT.riut 

VicPilncIp:ri requIred nthuuhrihhiuirUvn exportoitco will be tottixod flhbogaUuOi 

Plow to irppty 
Apiputtntiou, corirplotu, In (rib tnlir)ct As Per pirotorurrit IlIviuri Intlur Atubunniiril ithohuti whir :ithiubOuJ Ccuhulti.1 (ut irt tilIulrbv 	ruuiull 

t)4,OtS inor,U000d Urorobri, one wIt tidr.kossnd post Cord itirii l)u'rrrrrirct OtotI of Hit. 2001 (fitipoija ltIO tiurrtivad Ohihy) hiuirlluu 

in I3%OU( Of I)r)(iyc) Vktyithnyw SziIiguttii(ni, UOW Orrhb,h should bo oiThurihbtnd; In dupticruto, to Ilia Aiuiuhtulil Cooruuhdorivr 

lAckon ). Kotrdrtyi) Vktyurtity. Snirjfltbriutr. tO, bntihtulborioi Aron. Shohonci Jerit Stuih, Mitrij Now Oiuttih1 10010. 

Apt'0ctionit irnittty lypn(lA:iilioi, Ii, Uun proscrlbrtd piotormit oil wIrhIn pitpoi only, or, one CICJO at lit) pirpnr lii douttiln 

(Pri(Cn ((1w) In izo of pnpurr irhroiitd tin ItwI of tooticnp din (iI 0 30 Crruir) Ora nccrutrizrttlQ. Courdudutni nrurvlurct in runt 

#ruCOtliut)niJ tnu,tiIuUoiuJOuti,unh7rrtiOi/NniO)romOti5 bitchy or CnrrtnirhlCiuttfl Govt. ntrd Ct)SIZ crthlIhoiouJ 42 Schools nrtui.lt n1u1I1 

11n1040 PlopOl Ctnirr,nlrit. A1r1ihiCititOflS ttnroUpti propor chrrunurol will bn nr,iortrdrrnd only It May are iuucnhvod v.ihtuhrr t.; 

wrutkii ithIni Ilia tititt iI,ttir. I tutwinvir. cnll(fl(tlln3 nitoulit ittuuui no (nuhvflnrC(t copy (310110 wIll, bItt, Drrnuiinirtl l),rutb At ft, 200! I 

o iii to inoclr Ashhiituit (;(utuliuuhinibttrror (Arthur.) of II 0 int)itvi) tuuuuuiloutoil riddu ntii lrnft,t 1 II to truth dliv. P hour nuh..uuv: 

)u1 i ptiCrtkMt 

 

will bo corilutrurt,uJ pruovhtlonrrutty ittitliuct to fun coiluJibbOir Ifint bitt, opplicnIlono thttoittjti ttuobioi cbuniiuurh iuuu 

i,cnhu'il W10111i two wnrotu, nttrr Ilia I:ib rtitht,. SCITI1!x.irrurvhu:nriunur/PtuyticnrIIy I tnrrdlcntt)Md flit) nxruluu1ibiuri fuour, 1uruyuuur.uI 

of 1u. 1 li Cx.itnivtc..tiri,iu crriiJuuhhflt who tutivu' nit noJy Jtthnind Ilia I tovt (rut, nit, 1101 outtlbbol tot Ion couumuitttittt. ri' till 

I-, Cnti. Crvmnni Ctir,itilt,n, Muiint,y Ottin.l, will trot tin itxulutunJ tutnier tihty chictinrzhiirC0. 

LAST DATE 1011 flhiCi!tt'T OC APPLICATIOII3 IS 15111 DECEI.IE01, 2000. 

trn'irrmcttrnmnin to tim. cnnrthitnicui 

(ii) 1 P.r pn'.iCitriid oc:rnrmhu:mb qualificatiomi run Ilia mrtllutinnrrtut ruirU tint in po,obon 01 ltuo snoin dor.it  not  ottUlbo it cuunithJtlu 

to tm ClulvrJ for wrltt'ii bflit,'iitrumVtt,V. Tim K.V.S. ninny if Its nb.ruit oUoti to hold it wnibtuitmn tent, otiti cull thu citrin.tuJitbOs hut 

timtt)Ivl'-I oil Vii' It:ti1 ri tutnuit inonihiotu In Uuo exituutiinitlioti. I Put (huichitinur of thin, (V.3. In IN3 lohInrib ittrtl tt Will iturul 

10 (,.un t1 ,uunriitluumlli.uu.i will Im,nuuinn Intrunut tin lidi Ifllliii't 
lilt Lh1..:munuihmi.ml cintuibu'Iuti't Iuuuhirmtilu.t lit ihun tmiv thin Vllllb:uyumt tltlhulliuru) ilium hionctltru.iI n1tiuiUntIIr,uuit mnbui, lull mbm,'itu Ii 

lie iuuitt may InilplY I lmmuulibl Proper C tminrrmmtil. 

Tvimn,n innnl CondlibonO 

(I) hue ornttoyoos of CnuttriutfStrntn Snort Govt. Atitorrotncnui Ouhjmuiuh:ntlotin timid C.0,S.C. crtlilhimhtrd it iCtiOOhm tccncinthu.ti 

by Urn Covcnmrimnni'rrt tvbulCbn untO tirclbitint to IOhflituiu) Ila otophoynvit out dopulunl!tit bonlit on rOttiblittiE flour ruin •ti(tbul,n it rum it 

(il) lhuo tnt 01 it du1urlt:ihtvil  skill  In, luvO ymnu it mmd will be 11'uvn,m mini tly trio urinmttrup tiu,tmricUoni, of thin Govutnrinuuimrl 01 luth.t 

tntthuump to (Vutnmrh:mll,ht. tin' IC V n mmnm'rvi1 ti l n lJoi l l to ro1niulul'itn thu t:oivtcn of n (IrutiUbittb0itt(I At nhry tilin ovoni lmnlitu n Cu. 

CntlrJnI'ilmum of .'n1nj,i,rvn't ntj'nmimhirurr t.)tunul, mtlnunnintltull nujmoui itum Ittu!juinroowIhlr0ttt nmmbbllrhrurj rruuy mutton,. Cmli tiunmi tin 
mn1;.muh';lu nib ii. ululmunt nut I 'tin wit unit couutir airy :htjhmi. Oim Ibm r.:unuituuh:ulrm, tot pmuttuiiutmoltt iuhliOt iulluiluhuu 11mm K.M. mit ui7 

iutumo 
 

11mm?" 	II) ttIuitClm.niil It tim mi,u,tvu(1 In mhii1ulhrtmhum ihuirtt lu 

f. 	(Ii) timCoituhllunbi) :ulIhICnlh,ur, nimbI be nlmJu)cbonl 
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n 	- 	
(lv) Ito cormmnJmunluutrurru:l Iii thIn irumlatri ChIll to nuubnr t.riiu'rit. 

KI ftfl)RIYA\/IUYALAY/\S/\1JG/\IIIAN 

fuPt'I.ICAIIOII FOilitlE l'c)'mrh)l' PhllttClt'At_ 
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tlttm;Atttiti.tlh 	lImit 
t'.'u'm'u1r'uu I ttrim 
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1, 
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- 	- 

 

Nnino.,11 Ilin ruv;l 	Scnlra of Pity 	lb. of P'uuiil 	 Ehuuuihuihly 
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flllll:lmrI rluuul hmnn/mmtmmt In clear Itmitun vIgillmtico iltIlito. 	I -lIE/ho or olItCE 

iltvIu mttl.l( h5(lnlibhh, 
i:ml,I ,I/h I 

TFlll'iVay flecruimcnt Board 
:: 	rl(n Im,llmqmnhmi, 

' 	 (Ici, ithttJISC/CIC50101il04199 

Dociartrhut Ibm WI lImit, OY.fltlmllttI0n1 rOoUht of App. Junior Emmqhnmcem (P V.iy) 
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u' 	
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I 	 \':DYALYA SANGATHAN• 

9' 	

(itt.II Section) 

18, Institutional Ara, 
I 	 Shahid Jeet Singh Marg,, 

New Delhi -110016 

No. 	F.7-'0-/2002.KVS(Estt.II) 

OF'ICE ORDER 

Approval of the competent authority' is hereby 
conveyed for e>tension. of deiutation periods in respect of the 
followinq Principals of Kendriya Vidyalayas , who have been 
working on deputation basis for a period of one more year or 
till further orders whichever is earlier as indicated against 
each;-  

SNc.. 	Name of Principal nd 	 Date of extenion 
KV where wor:ing 	 deputation pcaiod 

• 

SHRISGSHROTI 	 16 7 . 2002 

3:RI 	UFZS 	':•R 	 28.6.2002 

03. 

.7 

 

 

6•g. 

.1. 

 

 

 

 

' 	'-'-----•  

: 

I;;IvE: 
..'LJ._. 

,'I 	-r 	 -'., 	 T''' • 
,-. 	• '•,:•.t. 	 .. 

I A? U 

SHRI E AIATHAN 
IUNBHIGRAM 

SHRI M KRISHNA MOHAN 
1• 	-, 	 "'' 	1 '.''U 	- Lit,.J 

t'T'. 
-L:;! L 	iu'r1.c1_ -i 

ix1O Lc H ER RA 

V SHIVJI 
NO.1 SILCHAR 

SHRI DR YADAV 
KR I MGANJ 

SHRI EM REDDY 
PANI SAGAR 

Sh SM G a r g 
iza1 

:1rj R( 

g .7 2002 

20 . 6. 20 C 2 

27 . 6 .2002 

I l' 	
/ 
7 '1/.f"

UUI. .i  

30.6.2002 

12 . 6 . 2002 

26.6.2002 

27 . 6. 2002 

29.6.2002 

16.7.2002 

oj  

30:6.2002 

25.7.2002 

I 	• ''. 	 • 	I. ,.,I, 	 •• 	 • 



e/C 

	

C2. 	 It is clarified eie that ;- 

i) 	th peri'd o deputation can bc exterCio- 
a maximum pei.o 	: 

_\C 	ei 	 ih' 	initiii. 
on 	1: :tatn 	depending 	U7fl 

•u.I 	CL:2J 	 .ncir.1 	con_.. 
eXl(enc n Z: C 

/ t h i s' appOfli:i IL 
d;atc., 	; ;.l not confer on him! rr 

• 	 for per t::n 	.)rption/:egulr appo.intmr . a; 

• 	 i:cipai in 	 a Vidyaiaya Sangathan ai, wciL 
as 	•/zn 	;hou. :t 	not 	lai.m 	for • 	:_n i'ii Of 

cc• a a m1:Li: f right 

• 	 :L ) 	 Th 	Cuti:.; oi.i.cd can be cu::.L 	ru 
L o co 	rcao i o 	o Co 

co!:lpleto::! 3 	 nation cf 	putatiDn 	. i::. 
to  

o.L. 

Otbiu 	rr$ aid 	 of tiic 	ofcr o 
cf 	pJ&tf.t •to Ut 	 rYC.j'Ai. of 	f2 

;• 	

jind.vd%A4 	 raL 

'1 

'• 	••- 	 (V.ptaj 
DGDU.:y CcmmissioneL(Admn & 'Fin) 
Lor Lomn1s.Loner 

I 

'•. 	.'•• 	 -. 	
. 	 • 	 •' 

• 	 ' ••' 	.• 

Cr p; -o, 

01 	 Ind1r1du/orLrriea Pricipa1 of KV 

Jsstt Commis'icner, i(VS, Regional office ,wiçh the 
request to 	al. the'proper entry in the srvice 

• 	 book of the individual: cncerned. with proper 
• attestion irvnediately and' also reguiat his 

increment which is due for this year under the 
provisions of rules as extended from time to time 

'Chairman, V1C o: Xendriya Vidyalaya concornpcL 

.04. 	 Education Offic.€(Vig). 

05. 	 Office order file. 

ivIT 



• 	04. 

05. 

 

 

 
.7 

— 

Y ..  

Shri K.N.Bhatt 2.6.ZUU4. 

Namrup 	 .• 	.. . 	 - 
Ii. 

Shri D.K.Dwivedi . 	 26.612004 
Duliajan 	- 

• 	 - 	• 

Sh.B.Vijaya,Verma 	• 	. ..•• 	09 .1
7.. 2004. 

Tuli 
• 	:- 	 • 	 . 	.1. 

Shri E.Ananthan 	• • 	 29.6.2004. 
Kumbhigram 

toSi.lchar) (Under order of transfer 

Sh.M.Krishna Mohan 	. 29.6.2004 
No.2 Imphal •• 

•Sh;:P..C14ahapatra 	.;;': .25.6.2004. 
Dholchera 

Shri V.Shivaji 	• ;. .. 	 .. 	 26.620.04. ;  
No.1 Silchar 
(Under order of transfer to Karirngani) 

Shri DR Yadav 	. 28.6.2004. 
Karimganj 
(Under order of transfer to Kumbhigram). 

\ 

Kendriya Vidyalaya Sangathan 
(Estt.I Section) 

18, Institutional Area, 
Shahid Jeet Singh Marg, 
New Delhi -110016 

F,.707/2002.KVS(Estt.I) 	Dated;- 

41 

H .. 
OFFICE ORDER 

In terms of the offer of appointment to the 	post 
;ofi.. Principal 	on 	deputation basis,approval of :the competent 

authority is 	hereby 	conveyed 	for 	extension 	of 	deputation 
period 	in respect 	of 	the 	fo1lowingPrincipa1s of Kendriya 

1: 	Vidyalayas who have been working on deputation,baSis, for 	a , 

period 	of one 	more year or till further orders whichever is 
earlier as indicated against each;- 

SNo. Name of Principal 	Date upto which period 
and KV where working 	of deputation extended 

.1 

Silchar Region ..... .. ... 	
j 	. 	.. 	 . 

- 

•  * Shri S.G.Shroti 	 15.7.2004. 
Rangapahar 

 Sh.Suresh Singh 	 27.6.2004. 
Panchgram 	 . 
(Under order of transfer to No.2 Army Bhuj) 

 Shri K.Sreenivassans 	. 	08.7.2004. 
ARC Dumdooma 

:-'•• 

	
Q/() 

I. 



• 	' :2:, 

 12.. Shri. 	R.G.DS'' 	' 	
'' 	 24.7.2004. 

Zakhama , 

. Shi 	S . Saran ir 	 28.72004.' 
ONGC Agartala 	'1 

 •' ' 	Shri 	PC 	Ratha' 	. 	 02.7.2004. 
4 Kunjaban,Agartala  

 Shri A.K.Dixit 	 31.7.2004.' 
• 	ONGC 	Sibsagar 	• 	') ' 	 ' ' 

• 	 . (Under order of transfer''to Bakloh) 

16 Shri. S P John 	 27 6' 2004 
- 	- Tins uki a 

• 	1.7:' 	::, 'Sh.KN.Roy 	Choudhary 	.' 	'- 	. 	'.• 04.7:2004., .•.. 	'•. 
'Dinjan 	 ' 

-, (under order of'transfer'to No.1 Jamnagar) 
, 	., 	 •4 	 I' 	•.' 	1' 	I 	 , 

18 Shri G P Saini 	 04 7 2004 t' 

LONGC Nazira 	. 	' 	 . 

4 	 ' 

19. , 	Sh.Sudhakar 	Singh'; 	. 	-',: 	 25::7 t 2004:..>4 	.. 
• 	. 	 . .• 	 Dimapur 	. 	. 	. 	

, 	. 	...•.' 	•'.. 	 • 

' (Under order of transfer to BHU 4Vi'r"anasi) 
• 	

.4 ' :-:' 4' . . 	- 	 . 	 , 	. 	. 	 '• 	
....-. 	 •.,J 	- 

.02. The 	terms 	and 	conditions 	of 	the • 	offer 	of 
appointment of 	deputation 	to 	the.'post of Principal remain 

'44 	 • 	
4 4 
	 . 	•,'. t_. 	4,  

: .•. • 
.. 	( 	Rajvir ,Singh)..-,-..t; 	. . 

Deputy Commissioner(Pers) 
,. 	. 	',,, 	

:, for Commissioner. •' 

1 	 '-p  

Copy 	to: - 	• 	
. 	

': 	.•--;. 	'• 	••-. 	 . 	. 

Individual concerned 
r 

4. •. 4' 

 Asstt Commissioner, KVs; 'Regional' office, Silchar 
with the request to 	make' proper 	entry 	in 	the 
service 	book 	of 	the "-individual' concerned with 
proper attestion immediately - and 	also 	regulate. 
his increment as per rules".'"' •• 	• 

. 4 	4 

 Chairman, VI4Cof Kendriya•Vidyalaya concerned. 

 , 	Education Off icer(Vig). 	. 

 . 	Assistant Commisioner, KVS, RO; Ahmedabad/ Jammu 
/Patna for favourof information.., 	. 

1- 

 Office Order File.  

Ix- 

	

'1bt 	

. 1/ 

I4.f. 	
. 

: 

	

........,, p,.: 	.':c•i 	• 

•'3'j.-"'i'.. 	 .' 	
.. • 	-. 

	

: 	 I 	 - b •4'7 	I6,4 fo 



KENDRI YA i/ID Y14L4 YA SANciATHAA' 
'ESTT-I SECTION) 

• 	 18-INS1ITUTIQPL4LAR.EA, 54  
SJIAIIEED fEET SINGH MARG, 

Nl.'lV i)ELII! - J 1 (1 0 16. 

F'.7-7f 2002-K VS(Estt.1) 
	

Dated: 28 6.2004. 

Of I'JCE -ORL)E1? 

In terms of the ofThr of appointment to the post of Principal on deputation 
basis, approval of the conpetent authority is hereby conveyed for extension of 
deputation period in respect of the following Principals of Kendriya Vidvaiayas, who 
have been ivoi -blig on deputation basis, fbr a period of one more year or liii further 
orders whiche.'er is earlier as indicated against each:- 

SI No.. Name of the Principal Ky where working IDate upto which 
penod of deputation 
Ietended 

01 'Cmt.Vinet 	Chrma SAC Ahrneclabad 10i,2005 
02 Srnt.LIly Sidharthan IONGC Chandkheda 1 	30.6.2005 
03 ISrnt.T.B.Panda No.1 1 AFS Bhuj 04.7.2005 
04 j8h.B.SPhogat 1 FF00 Gandhidham 	27.8.2005 
05 lsmt.M.Sudha . 	'.Gndhidham 0.3.7.2005 
06 	Sh.Rohitas Kumar IAFS Vvdsar 	 29.7.2005 
07 lSh.K.Natrajari lONGCCarnbav 0372005 
03 Smt.StriThiicgojan Viragom 15.7,2005 
09 ISh.HoshiVar Sinqh Bidar I 	14-9-2005 
10 I.Pmt .M.Sharma 	. Dhar 1 	28.6.2005 
11 Sh.B.K.Pandey New majri 22.8.2005 
12 Krn.S:R.Vishnoi Ipt.ilgaon Camp I 	306.2005 	j 

0 h.'uy uupi. 	. 	. oSifli I 	00.8.200. 
14 iSh.Praveen Sharma I No.11 Jhansi 16.7.2005 
15 t,U.Pilbi -  Jhon, 02.72005 - 
16 Sh.R,K.Sharma Balasore u'f.8.200b 
17 Sh.N.Suresh Babu Banipada 15.8.2005 
18 lSmt.Rashmi Mishra INOA, BBSR 28.7.2005 
1P lSmt Mrilani T hIT Kharnqptir fl4R 2005 

QJFv'edi Bgdogra 4.7.2005 
21 M:M. Behra  Bamaridaci i 	04.8.2005 	- 
22 <urn. R.Vijoyobkshrni 'Bcngdu - O47.2O05 
23 i8mt.Shalini Oikshtt 11T1 NainiAllahahac 1 	23.6.2005 
24 I.qrnt R.Geeta K ..'mali 	-- Farrakha 19.7.2005 
25 _Srt.Shsiii A. _ CuuirridridHupiii 1i.7.2005 

IKankinara - i 	27.6.2005 
1 R)II  !U1jtIItL_- .02 	2005 

28 tSh.M.lruclevn  No.33hatinda I 	11-9-2005 
29 _Sh J0Stha  ')rp,")fl( 	- 	- 

50 18h.Vijay Kr, Maik Fort Blair 1 	04.7.2005 
31 Sh.Pitamba r Das Port Blair 1 	05,7.2005 

A 
I, - 



F, 

33 jr..Smt.cyP. 

34Sh.RASig 
5 ISh S K Sharm 

JCft A. K,Trived 
A 

Mat hew 	I New Tehri Town 
utarKaSfl 

- - - 

Aroourgo 
I 	 rr1 

6.10,2005 

1 _2M°9—_i 
I 	28 6 2005 

r 
I 	1.LP.UL.IJI.)U 

.1R79flfl 

f~ 

.31 

_LLL.2L_ 

'31 It'.. IVI.i\I  
I ,  J 	AFL 7,003 

39 Sh.N.Pany Urnroi Cantt, 027.2005 

40 h.C,K.Ojha Ja'.Road. 04.7.2005 

42 Sh,R.C.Aaaarwal IONGC  14.7.2005 
-- ' y aofl ._ 12.7.2005 

44 ISh.K.S.M.Krishna INo.1,TeZpur 	1 04.7.2005 
1 1 8 7 ')015 

30.8.2005 L16 j Dr,Ranjeet Singh NTPC 	 1 

47 Sh.Depak Roy 
48 ISh,K.R,Nakulan 
400 TTFT TT 

JE1L 0iie 

Dhanpur 
aico Korba 

UJ.1.UU.) - 

02.7.2005 

50 Srnt.Hemiatha 	ajan I IN I v 	rww 
1 !flr  B .  N . 	nh  Q_7 7fl 

OL ~ Ms.Gufeta FU liv IdFIIFtUflU LJ.I.UU 

53 1 	 Awa  Raiaarh 	 i 19.7.2005 
A 

._)1 
I 	 I 
'._I 	I

A
L. 	\. L 	CICI 	L)CIt 	..' 	.... L)1ICI)J1UI LL).U.LL1tJLJ 

55 iSftV,K,Gaur 
'-'r 

- ISatna -- 30.8.2005 

!t:P41d .No.1AES Jhour 03.7.2005 

( n.R. 	.Mlsflra b -  J0OflPUI 0.200 

58 Sm. .Suntra Rai No.1Udai!_ 29.6.2006 

) 	uti 	CItdtlJid _jtSnL I'Lt I _ 
60 1 SftR,NaUaoan BSF Dabla 30.7.2005 

Ik 	 ., 61 J...JI l.L)C4U 	LILA 	'LIII __ 
flIL 	, , 
LJC.III IUUCIIC Li 	. I • L.UUU 

62 ISmt.MaflIU SehgaV jLTharamsbala 	I 3U.6,2UU5I 

Th_ 2trncI  cha t urvedi  
—f _  -S.,

ntt 

O4 D11.b.t<arflachaflOa1afl Jjpur pdtanaoao 	_- ui..ZuUO 

IftN.Vasanth  
...I.....,.. 

ViLtJ\l IUW 

200 9 .. 
.1 uj ..S, 	 'C' 	I'- 	C'.. 	 ' 

UUj.L1ICI _ iflt 

67 ISmt.Mamta Bhattacharva AFSThane 	- 31 .7.2005 
ICI 
LILI 

iC'.,-. 	hI 	A .  Q,,'-,k-. 
I III. I,I,r'..UI UI lU 

C'' 	DIII.  
UI I 

69 lSh.MuKeshKurnar 	 - No.2 DehuRd. 28.7.2005 

70 Sm......Rajya!akshm COD Cheokki 	. )i .7.2005 

)Lt-'.r\HUl 	 J lNuivl 	CIUII 

A 	D2rbhaga 	18-7-2005 
., I 	 A.,I 	 L

ICIL 
------------------ 

74 Sh.M.K.Panaiihi 	 IRarnarh Cantt. 	I 	27.6.2005 
7R 	QI U 11 ir.1'I 	' 	 iL1C 	IkI 	

0 , 4 .  n IAID- 

Tb 	Ibfl i 	VIjdyaK hi flI 	 NT PC, 	nkt II 	I 	 lit)) 

IL 	L IThmkrt' hnI Th 	 fl(lflf 	 ()4 7 )fl()' 	- 
78 	)J 1H 	 UIU1) 	 LL L  
t'O iSh SSarangi 	 IONGC Agartala 	i 	28 7.2005 
O 	I 	/ hi 	 .,-Ik.. 	 In;, 	 I 	i 	7 	fl(I - 

 -. -  
51 iSh,Soian P.John 	 ITinsukta 	 27.6.200 

82 lsh.G P. Saini 	 Nazira 	 - 	 7.2005 

J 	 c 
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83 Sh.A. K. Dikshit 	 Bakhoii 	- 	26.7.200__ 

..-81.i Sh.B. VjayaVerma 	 ITuli 	 09.7.2005j 

R5h_Sidh<arSngh 	RH1JVarnnsi 	I2572505 ._1 

2. The terms & conditions of/lie ofJr of appointment o dcputation to the post of 

Principal rcnla!n unaltered. 

(flaivir Sing/i) 
Dv. Conunissionr(Pers) 

j'or conlnhisSioncr 

QPLi!2 

Individual concerned. 
The Ass/f. COmniisioner. KVS, RO, COiiCii1e'd With the ic qiit.'Si 10 

make proper entry in the S'Bcok of the idividual concrnd with 
proper ailesi a/ion ininiediaiely and also regulate his i,icrenieiil as pei 

The Chairman, fr7.IC ofk'end,va Vicivalava concerned. 
The Educ.'EionOfj'iCer(I'g), KVS (1IQ, Nct Delhi. 

 
 

 
 

I.  j. 

••' 



svbkh i cuticutly liulsed tothty.. 	' 
• 1 • 

Chhtith (cstiv. 	
': CortespontIce 	: L a 	 Mkcd II Ihuro hud been uny 

; 	ir5 God, cohicluded on u 	 ' 	, 	. i 	. 	fl 	term ot 1'resIdnt ,rspot1sc from U.S. omclals, he S(ac fotiny with scyc 	NDWII,Nov.19. india 	
adunsatjon, Indja4.sajd thcy 1xiflIcdi out that •J, 

Ir 	'tin Vt) :Icidcfl(s..:.. 	
presscd stro:)g Concern" to the US relations saw a sIgnificajt \Vaslilngton valued ItsrcIAton.: ; , k: 	)(tLdffOffllkgus 	
United States (ollowhig rporIs trasformatIoi, uid the U S is 	Ji1p %I(h Indin und rccnflcd Mr,  

: 	iics 	4'• . . .: 

af-'nn impending Az;edcan peccIved in ind 	a hrntefflc • Uusli' 	 to 
, . 	

iendr, Simiuy Yndav,. 	
snic to nkstni. . 	

: • 1)r1ner, PflliInrly In lcnn, of tako It torwiird. . .. .. . 	. find IWO ()(Iltfn wc,ro , 
'I1io Vui'uIii Svuutn. $hy. sI,ned dw;;ic voIuv, 	; 	Ah it th 	 ftkt 	•. 

; 	.& 	:i" Ii , tii 	1oi t)y 	
Saruii who I j thu U.S.,' i. in titfi COMM thu dedslow i lions were COnCerned, wlillo the . t7j. i4tI ;;;; UVJIIJ()ffl 'j111; couvcy 	th5 COUCCrn 10 scnIor 	o UppIyt$o,)hIsticated vcp . uiitetj Stnit,s lu's nn nrms sup. 	

; 

. .. 	
. At lie 'uarnl DIirn 	(JS ofllcIu& IflcitiIing the Na. 01)3 to PakIst8n will IncvItably: py rda(oIIsJ)Jp wh Pakistan, It } : 	. brined inviIdar fired tional Sccurtty Adviser, Condo. • fhave ani .impact oii po)iive was supportive 

(If the India-Pa. f'oiver tfter hdn car- JCCZi Rice, In Washington. •. 	sentijIwn 	and igoodwill '(hat\ staii thaogue. it wcuId also 	j • 	•'•fIe fMr. Soranj has pointed have corneIoc11aractedsc hi- Continue 
tO take up concerns 	, 

, 	
t fl, 'hi Ocality •&o i out (tic rCPcrcIIssjoiis or 	: dia-U.S. Iatons. the lixIernaI.c!atuig to CIi)SS.bOrdCr terror- , 	H ii1Iei throc persons, sales on the India-Pakjstar dia-. AffaisMinisuyspokesrnw said ismt 

,spokcsw added. 
 t, 	rd 	

the Iiavi1 	
; 

' 	 .. .j 

1 of 3OO (V I

l

e 

onda o own of Ppointmebts ,  . 	- 	
. 

• pnncipa ls cancelled r 	i' 
!y 'Jut Scclal Corr"pondcrit 	

reservation ntjeo( the Govern- . dccislon to cancel (lie appoint. : .' 	•,. 	f 	 I 	fllent.. ' • •  ' 	. 	IIWI1(s was taken after a scrutiny 	' • 	' I NEW DEI, NOV. 9. '11w I Itunan, 	Given (IiC'flCUum ilmi will 1)0 of docu,iit'jiis relatin g  to the ij! 	 Iflesource Dcveiopnnnrmt Minis ,  created Inn numberofKend,j. 	65th Meeting of the Ltoa:d of r1 	I trytodaycancelled tire appoint. Vkly1a5 ncros (lie cotrnIr) 	Governors of NVS. 'iIwsc docu mcut orders of over 300 
. the Ministry shnultuneousjy an • merits revcalr,d that tue Coin. 

J' Kendrlya Vklyalaya principals nouriced.that a drive would be missioner's power to appoint • ' 	
r, issued during the Murli Mario- undertaken to fill the backlog of pricipals was not followed 

• 	I bar Joshi reginic as these op. vacancies for princiiia1 .fton) Strictly restilting in Injustice to 
• 	• 	' 	'• 	I lrniurnents ,, were "niade In 4 01cSicheduled Caste and Sched- persons belonging U) both re. : 	I" 

- 	
tI c.wIeler, on-,I violation ofrules and constitu. IIledtTribecatcgorjcs IQilowed served and general categorics? 

	' fresh permits had -I .:tlonal provisions on equality of by a general recruitment for ali; 	Besides, constitutional prai. td so far. The Judges. Opportunity. Cancelling the ap- categorlcs to fill up the remain- Sions on equality OfOpportuflify 
know why addition.4, I polutments, the Minis try alsoIsing vacancics. 	-., . ,. 	wcreviolatcd as persons 1eioir- were being soughç I sucd orders repatriating tlicni 	

The. Recruitnierit Rules for lug to reserved/gcr)crLtl Catego.' . rce-wlreeicr 'oper. 	their parent cadre.' 	. 	
; principals In KVS will be amend. ries (lid not get an ()pl)OFlttnity 	. 2,OtJQ fresh lIcenc.1 	Theo ' Oppolutments 	re', ed to snake 45 per cent at liw to compete for the imsts, - (to be Issued. 	

made tnoxcrclsc ofilic Commis. posI-grailtiato level the quallly- I Aiso, while appointing the ' • proposctl 	prcss. 1  I sioner 's power to appoint priti. 1 lug inaik for direct rccruis. 	-' deputaluiiict mm regular IisIs • VnIcs j)rujcctN for 	cipals and cleared at time 65th 	'line qualifying mark had been US )i inmcipals, who were mu hilly ), Stmllcl(or.Germerrtl 	'fleeting of tIne Hoard of Gayer- 1 increascd to U per cent by iho ,tiken on deputation for a fixed nvmnt1 smibmltterl to I mars of tine Kcudrlya Vldyaiayapreyjo 	regime ?to tiio'dlsad. •. tenure, the then Cunitiiisslonncr, lhut in final declsloii , f Sangutlioni (KVS) on Msucls 	.vazrtage of the reserved catego- had not followed (lie Supreme at a lmIgh-Ievcl, I 1J9. 	4 	 I' 'rIes 	r 	. " •• 	
• Count judp,iucnt on reservation tirc Chief Secretar. I 	The appoIntments Were 	

'The nmIewjiI be anrcndi to - thereby depriving the legitimate - srI, liaryanri, HaJas- 	
tiahly made on a deputation ha. seduce the number of years for rights of )Clons heluniginig (0 I 	iptinir Pradesh to be sis and subsequently many of ? promotion as Principal from the reserved eategurics froni on l)ccember 2. 	tine uppointecs were regufarised vlce.pnncipal, 	 getting ;'ppoirrtcnl as principals In violation of the KVS rules and ' 	

Accordiiig In the ministry, he inn }VS," the ii ninlstry said. 

'--i 
:': 	•-- L 	 - 	- 	• 	- • 	-------- 	- -- - S 	' 	• 	, 	- 	-'- - _•__ ._. 	''".•_. 
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Q.A No4304/2004 

IN THE M&TTR 01?: 

Srt L Viya Vaxna 

( 
\ 	

I•u 

N 

plict 

The TJnjor of India &. oter 

_eponder t 

Wf- • 	arrt j Ld h_ 

I:, 	Sri 	1JJ Khawaxy, 	the 	Asitart Cn 

iiioner t 	4arx-Iriya Vidy&1aya 	Sngthan, 	Regional 

Office, Guhti, 	on bein g authorieed to file this 

written stat4enterit do berby solemnly affIrm and fil€ 

the 	trittn statement ort bGhaif of Renponcientz to 2 

and 3 a• under: 

1) 	That the respondents have bn 6etved with 

copy of the Orig.na.i Appiio -tion and on being 

uppiied with conmmts from tile Red-quarte 	this 

rp1y has been submitted on behl f of the 

LO4(1t3 



2) 	Tht the. deponent tat 	th 	atin / 
ae not borne out by rccrd 

die1Land not admitted, Any 	 /A,111t4gationi  

which are nt epecifiiir adnitted binfte •aa 

deemed to.be denied. 

3)1. 	That the deponett begs to apt. that the  

gievane of the apiiüt io that by itft th 

ode of cancellation of eppointrnent and. theb 

rp.tr1ation to the zub,5taAtive poat their right have 
been vo1atd, ireaa tb appi 1aant ha viht to 

•ubijt that any of teir right har beefl vio.latd 

in the adver tisemeat it 	'1early 

rtioned that the term of deputation zhall,  he for a 

period of one year etendabie from year to year upto 

a 	iu.. period of fit yat and wilt be grned 

by the oxistlnq inwttructiorls of the Govrnnnt of 
India' reiaing to deputation and that the 1endriya 

Vidyalaya Sngathm derves the right to repatriate 

the dputationit Cat any pint of time even bef 

cpletion of the approied deputation pGiod without 

aigning arLy reaon 

That with regard to the statements made in 
paragraphs 6.A and 6. D, the respandent tateEi that-

these are iatter of records and does not submit any 
coiument, 

That with regard to 'the atatemants made in  

pararph 	6.8 and 6. C the reapondent denies the 

cctness 	of the same for, the 	decision of the 



m 

Chairian in cancelling the appGibtmeflt made on 

dputAtion hsis is Iatful. 

Had • the appIwnt Ieezi eppôinte8 as per 

,Rule of the Eendriya Vidy 1aya Santhr, then there 

was no nd for the Kendriya Vidyaiaya Sangathan,  to.  

take actlion in the manner it h taken. now., To allow 

the applicant td continuein the poet would flSfl to 

giving a gobye to all the 

and the Kendriya Vidyalaya Sangathan would rain a 

iient speatator by slappressing th4 lqitiate rights 

of tho erons who were eligible for being either 

ptrmQtedor recruted as Principals. It is submitted 

that the then Conmiasionexr who happened to he the 

appointing authority appothted ?rincipals on 

deputation basis on 	year 	to year hai 

Simultaneoasly,F the then cuiioner was approving 

clubbing of all the posts earmarked for General and 

OC / other reerved oetegory and went on appointing 

P,rlincivals on regular basis who wre workinq on 

deputation, although no 5uch provi3ions were not made 

in the recruitment Rule for the pot of Principal In 

all, uptil now, there are 140 candidates 

•appolntmentz have been reguiaried againt the Rules 
and as many as 187 persons working on deputtiors 

basis as L'rincipals in various !<endiya Vidyalaya3 

These per5orts tRegularised as well as on Deputation) 

are occupying the posts meant for the reserved as  

well 	as 	general 	category 	riandii date 	The 

sianer' s power to appoint Princlipals in the 

znner thcide.d by the BOG was not followed strictly 

resulting in injustice to parsons belonging to  

Cotd 
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xeserved / general ctegory. The appointments made by 

the then Comissioner cannot stand the zorutiny of 

law iasmuch as their has been a flagrant rioIation 
I of Constitutional provi ion z 	 persons 

b3L1g 4 ng to veezved / general category who could 

not gather oppertunity to cotqpete for the poet of 

rinaipa1 Even the tkn'bl $upree Court Judgm4nt 

r,*:n retservation has not ht4,,aln followed whIli, Qprating 

the tcruitent Rules, thereby dpr1vIncj th 
leqitimate rLçtht of perors in tho resrvc-d cmtegory 

from gettIng appointed a Priripai evet. the 

then 	Commissioner 	started 	reularisin 	the 

dtationists as 	rinptL who were initially 

aptointed for a fied tenure.. 

6).. 	That with reqard to the grounds sat forth th 

the 	Iication in paragraph VI!, the depon€nt 

submits that these grounds are UI founded and no 

Ieqs to stand. to support the clal'M of the applicant 

f •the rregularitie and iUçcalitiee as :mntJ.oned 

.th thrTe paragraph being c:critted in appointing the 

applicant in the iütiai, it has vioited the 

provisions as under: 

I, 	Direct recrxitmrtt qvntas of 57/ SC/ dC 

cateurie 

 

have been utilized by the dputationit.' 

Lncidentally, roservation rui.ez rare not appU;cble 

fh4n th poZts are f II lad up with by way of 

d.eputetic 	$imilarly, promotion quotao of all 

candi,&ate& have been utilized by deptationist 
D,tationist for wh e nod fru trat&i the very 

pwçose of veseriration R1e 
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1 -1 	By denying the oppturaty of corTc-timj fc 

the poet of Prin1.p1 to the 	na!41 pub1i. the  

CntitutIon1 Fzotrizion5 he" been yttI 

Therefore, from the 	hoveit 1.4 Setnim that no 

actim ontry 	to 	iar• 	hat. 	.hn tae by 

	

epondent nd the .ctins hiv been t 	in 

accordance with the Cons 	pvtL 	id 

firther mare the aprpllcant lhave no vested rights 

cnfrrd up them to 	thinq nf th€ dr 

da:ed 	1'20Q4 and in tht ci 1 ta 	it i 

b!ittqd that the pp1ioant nave not made ut my 

cae for intetfence by - ' 01'3 HornObIG Txiburml, 

It. Ls further 	btttd 	am,vLe 

above 	ie ir rqui. r it I 	comxU tted by . tho then 

Coisione, 

 

the presert Commissloixer rfrre4 U' 

Rattr to the Cliairlmar, fc taking a dc-cition althlocih-

t, e cmi ione 	htrn1f had pothted 	ut 

following steps tc rtify te 	and d4t&Li; tht 

wa put forward by the Coziioner in this 

are a fo1lo: 

'Con ide rnq this hlatart vioiatioi. 	in 'the 

recruitment rules for the posts of Principalo the 

following policy deciaions are proposed to rtatify 

the •tjtuation 

i. 	The order of appointment i.sued to the 

Principal on deputation for regularizing 'hei 

,errice as Principals while working on deputation may 

he cancelle& 
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ii. 	All the deputationit wor}dnçj a 	rinipa1 

m 	: ay b repatriated to thL parent cct 

1ii 	?ecruitmnt Rules for Principals may be 
amended providing for 458 quailing marks. in Master 
Pgree in cae of direct recru.itent and in case of 

prontotees mlnimwn .1 year qualifying service as Vice 
Principal in the Ke4riya Vidyaaya for promotion to 

the pt of Principal 

ecruitmeiitt dxiize may ba made for S.C .  
and ST to 1111 up the backlog vuracancies tllowed by 

the general recruitment for all categorie to fill up 

the remaining vacanoie 

Thereafter, on qetting the dIrection from 

the chairman, the Co iioner proceeded to iaue the 

order dated 1811o2004 P teading of the order dated 

I8112004 itself makes it clear that the. 

•Corjoner had applied his mind, and it is omLy the 

applicant who are twisting the faut. 

A.ubmitted in the preceding paragraphz y  

the chairman, CVS who is duty bound to tplmzit the 

decisions of the S OG has after going through the 

records took a decision in the manner reaialting the 

I9sUance of the ord4r dated 18-11-2004. TKU3 order 

Md not been Issued in ioltion of any prin-cliples of 

natural justice but to protect the cntitutionai 
prorision It is further submitted that the orders 

has not been isued by way of punish ent but the same 



i2 
L. 
	 I.  

. 7 

has been 	d for, 111-he.ir appointment:zrinc:Lpa1 
thon ;MlatG& by cortr.verdng the rui. It is  
thm:Ltd that 

 

th4,  orcier dtd 18-124 in not 

in n..Lue n&tuch a s, the app I i cant 11  s 
origlnal poit40n 11-aa been restored and thirefore 

question of civil vig'ht having been vi&ited doe 
flot axire 

it ILS  most pecficaliy 511hmitted that sisice 

there is no right for the applicant to contiue a. 

rincipai on deputation and his further continuance 

iould hve hariied the interest of the oiganisation 

it was the hiqh time that a deci.3ion was taken in 

thi8 regard to tCVIGW the appointment made4 ktad the 

appointment were rnde in accordance with rule no 

review would have taken p.i.e and thetefore it canot 

be stated that the order dated 18112604 

repatriatinq the applicant Is illegaL. it iz further 

submitted that no pre5udice is caused to the 

applicant and eren if the prina.iple of nattiral 

jutice were to be followed the result would have 

been øezne inasmuch as app reiating the rule of 

putation theapplicant would not have got any right 

t _ontinu4 in the post. 

in view of the &ove it is submitted that 

H there is no mrit in the O.k and the O.k i liable to 

be dismissed vTith OO5t f  it is also prayed that in 

view of the above the interim order passed by this 

Hon'bie Tribunal may be vacatecL 

VRiFiCTiOL..?age/8 

Cmrd 
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&ELLQ.AILI/ V176- 

I Shri Uday Narayan Khawarey, Son of Shri Jagat 

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Cornrssioner in the Regional Office of Kendriya 

Vidyalaya Smgattian, Mçaon, Guwahatl, do hereby 

$oiemniy affirm and cieclare as foflows: 

That I am the Assistant Commissioner of the Kendrlya 

VidyaIya Sançjthan, M&igaon, Guwaheti, as such I am 

cqu&nted with the facts and drcumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made in this affidavit, and in the 

accompanying application in paragraph 1, 2-1 3 / 	 are true 

to my knowledge, thoe• made in pa rag raph 

being matter of records are true to my information derived 

therefrom. Annexures are &ue copies of the 

originals a;d groups urged are as per the legal advice 

And I sign this affidavit on this the 
	

4 th day of 

O_ço1èr, 2005 at Guwahati. 

Iden(ti11e by 

7 

/ 
	 Advocje', Clerk. 

DEPONENT 
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I 
Between 	1 	' 

TRATIVE TRIBUNAL 
I - GUWAIIATI 
0F2004 	* 
).lLf 0/2004 

B.VIJAYA VARMA 
Applicant 

DMI 

The Kendriya Vidyalaya Sangathan and others 

Respondents 

REJOINDER FILED BY THE APPLICANT HEREiN 

I, Mr B.VijayVarma S/0 Mr B.Kannayyaraju aged about 46 years , KV Tuli(Nagaland) 
do hereby solemnly and sincerely affirm and state as follows: 

I am the applicant herein and as such well acquainted with the facts of the case. I 

submit that I have read the reply statement filed by the respondents herein and 

having understood the contents, do hereby deny all the material allegations, save 

those that are specifically hereunder. 

The applicant begs to state that the entire reply statement is filed on a presumption 

that the applicant was initially engaged as Deputationist due to non-availability of 

suitable candidates for the direct recruitment and promotion. At this outset it is 

important to have a glance at the recruitment rules for the post of Principal. The 

deponent states that 66.2/3% is by direct recruitment on the basis of All India 

advertisement and 33.1/3% by promotion. The applicant falls under the category 

of 66.2/3% direct recruitment. It is a precondition to advertise for direct 

recruitment and only in the event suitable candidates are not available by 

following such procedure, the respondent Sangathan can opt for filling up the 

vacancies on Deputation basis. No suitable answer has come up from the 

respondents as to what are the efforts made by them for obtaining regular direct 

recruitment candidates before they opted for the procedure of drawing candidates 

by way of Deputation. No details or statistics are forthcoming from the reading of 

the reply statement filed by the respondents. The respondents, had they followed 

the procedure properly they would have definitely given the details and in the 

absence ofsuch details an adverse inference : need to be drawn that no such 

procedure has been followed and therefore, this Hon'ble Tribunal ought to lift the 

veil to see the mischievous intentions of the respondents in trying to 

repatriate/downgrade the posts of the applicants for no fault of theirs. Even as 

per the amended recruitment rules, an effort is to be made for direct recruitment 

before opting for filling up the vacancies by way of Deputation. The applicant 

states that no effort has been made by the respondents to fill up the vacancies by 

way of direct recruitment before opting for Deputation. 

l 
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p' 	3. Applicant begs to state that a perusal of Appendix- 12 of the Accounts Code for 

the Kendriya Vidyalaya clearly indicates that the term Deputation/Foreign Service 

can be used only in the event of appointments made in public interest outside the 

normal field of deployment (i) on a temporary transfer basis to other Central 

Government Departments and State Governments and (ii) on temporary transfer 

on foreign service to bodies (incorporated or not) wholly or substantially owned 

or controlled by Government and organizations like Municipalities, Universities 

etc. The applicant is borne on the records of KVS as PGTs prior to his selection 

as Principal and even as Principal he is borne on the records of KYS. As such 

there is no element of Deputation in the selection of the applicant and hence by no 

stretch of imagination, his selection can be termed as Deputation. As already 

submitted an effort must be made by the respondents to appoint Principals by way 

of direct recruitment prior to appoint Principals on Deputation basis and hence the 

applicant reiterates that the selection of the applicant is a Direct Recruitment and 

the term DEPUTATION is a MISNOMER and MTSCHEVIOUS. 

In the year 2002, the KVS authorities issued instructions to the Asstt. 

Commissioners of the Regional Offices not to forward the applications of the 

Principals outside KVS admitting that they are facing shortage of Principals. This 

act of the respondents clearly indicates that the KVS had many vacancies of the 

Principals and they needed the services of the applicants to run the schools. By 

way of issuing such orders the respondents have deprived the applicant of an 

opportunity outside KVS. 

(A copy of the instructions is annexed hereto and marked as 	zflf irY A,) 

The respondents have not offered promotion by applying the rule of pro forma 

promotion to any Principal working on so called Deputation basis who have fallen 

in the zone of Promotion from the po'st of PGT to Vice Principal from the year 

2000 to 2004, which clearly indicates that the KVS has treated all these 

I 	appointment on regular basis. 

• 	6. The applicant begs to state that the respondent KVS being an instrumentality of 

State under Article 12 of the Constitution of India should act more responsibly 

respecting the Fundamental Rights and Principles of natural justice. In the instant 

case, having recruited the applicant, the respondents did not even feel the 

necessity of issuing a notice disclosing the intentions to cancel the appointment of 

the applicant as Principal and they make a self serving statement that the 

cancellation of appointment of the Principals by proceedings dated 18-11-2004 is 

not by way of any disciplinary proceedings as the same is only to correct the 

mistake committed by the department. The deponent states that such a statement 

c -Q1  
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by the respondents indicates the irresponsible and arbitrary attitude they have 

towards their employees in utter disregard of all the rights available to them. The 

statement submitted by the respondents that the constitutional provisions have 

been violated as the general public was denied of the opportunity of competing 

for the post of Principal does not hold good because the applicant was selected 

through open advertisement inviting applications from all eligible candidates 

belonging to all category. 

It is not out of place that the respondents failed to explain as to the reasons 

existing for cancellation of the appointments in such haste in utter disregard to the 

Constitutional Rights as well as the Principles of natural justice. In the process, 

the respondents are committing a blunder of canceling the duly selected Principals 

by directing them to handover the charge by making adhoc arrangements, by 

directing them to handover the charge to the Vice Principals/Senior most PGTs. 

The respondents failed to explain as to how such an arrangement would correct 

the imbalance in the rule of reservation, which.they allege had occurred by the 

appointment of the applicants. 

The applicant states that the respondents failed to explain as to how the Chairman 

can over rule the decision taken by the Board of Governors in their 65th  Meeting, 

which was ratified, in the 66 th  meeting. Further the respondents failed to explain 

the irregularity committed by the then Commissioner when he is only, an 

implementing authority and he has only implemented the decision of the Board of 

Governors as approved by the Department of Personnel and Training 

Applicant states that the appointing authority for the post of Principals is the 

Commissioner and the Chairman has no right to interfere when the Commissioner 

was implementing the decisions of the BOG as Executive Head to implement the 

rules and regulations as decided by the BOG of the Sangathan. Under Article 15 

of the Education Code for KVS, the Commissioner has got power to make 

appointment to all posts at Head Quarters and Regional offices as well as 

Vidyalayas corresponding in status to Group-A excluding Asst. Commissioner 

and above, on the recommendation of the Appointment Committee/DPC... The 

deponent states that the Commissioner made the appointment of the applicant 

pursuant to the minutes of the 65 th  and 66th  Meetings of the Board of Governors 

and only on the recommendation of the Appointment CommitteefDPC and as 

such there is no irregularity committed by the Commissioner, which warranted the 

interference of the Chairman. The applicant is appointed after following the due 

procedure prescribed for the selection and the applicant is also frilly qualified to 

hold the post of the Principal and therefore, the interference of the Chairman is 

uncalled for and unwarranted. The applicant states that when the Commissioner 

only implemented the decision of the BOG, the Chairman has no authority to 

direct the Commissioner to nullify the resolutions of the BOG. 

A  A 



10. The applicant begs to state that the statements of the respondents that there is no 

provision for regularizing the deputationist against the regular vacancies without 

following the rceruittQcnt rules s a imschcvous and misleading statement 

intended only to disguise the malafIde actions of the respondents in repathating 
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recruitment basis since the procedure that is to be adopted is first to make an 

attempt to secure candidates for direct recruitment, thiiing which by way of 
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all practical purposes as well as per the intentions of the respondents, the 

applicant was recruited as Direct recruitment Principal and they are estopped from 

taking a huge U turn and state that they were initially recruited as deputationists 

and therefore, their regularization and absorption in the KVS is unsustainable. 
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the Education Code and threfore, the Chairman cannot abrogate the powers that 
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evident from the notification calling for candidature wherein, it is categoiically 

mentioned that the backlog vacancies etc., of the reserved communities. 

Applicant respectftilly begs to state that in June 2001 the services of 84 Principals 

recruited through the same procedure and qualification were regularized after 

completion of one year in the post. In the month of June 2002 the services of only 

20 Principals appointed in applicant's batch were regularized and in the month of 

June 2004 again the services of another 36 Principals of applicant's batch leaving 

26 Principals were regularized. The deponent is being repatriated as PGT whereas 

other Principals selected through same procedure and qualification in the same 

year and placed in the same panel have been absorbed as regular Principals. 

Applicant begs to state that the respondents cannot be permitted to use the word 

Deputation to their favour when for all practical purposes I was selected as Direct 

recruit Principals. Assuming but without admitting deponent states that when his 

initial recruitment is for a tenure of 5 years his continuation as Principals cannot 

be termed as indefinite when not even the minimum tenure offered is allowed to 

be completed. Moreover, there are no unfettered powers to cancel the deputation 

without assigning any valid reasons. The deputation can be concluded only 

basing on the conduct, performance and achievements but not otherwise. 

Therefore, even on this count the respondents miserably failed to make out a case 

for the repatriation of the applicants. 

Applicant states that the intention of the respondents is always to treat the 

recruitment of the applicant as Direct recruitment in letter and spirit as could be 

seen from the fact that consequent to the selection of the applicant as Principal the 

vacancies of the PGTs were filled up on regular basis. The said vacancies arose 

as a result of the applicants being selected as Principals. Therefore, whatever may 

be the terms used by the respondents, the process that was undertaken was only 

for direct recruitment but not Deputation. Now the respondents cannot be 

permitted to take advantage of the terminology used by them and term the 

selection of applicant as only deputation but not direct recruitment. 

Therefore, it is prayed that this Hon'ble Tribunal may be pleased to allow the 

O.A. as prayed for and to pass such other or further orders as it deems just and 

proper in the circumstances of the case or else the applicant herein will suffer 

irreparable loss and injury. 
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VERIFICATION 

1, Mr B.Vijay Varma SIO Mr B.Kannayyaraju aged about 46 years, by 
profession service, resident of Tuli (Nagaland) do hereby verify that I am the applicant in 
the rejoinder. I am acquainted with the facts and circumstances of the case. I hereby 
verify that statements made in paragraphs 1 to 17 are true to my knowledge and that I 
have not suppressed any material facts. 

And I set my hand in this verification today ...........................2005, at Guwahati. 

Signature 



KENDRIYA VIDYALAYA S ANGATHAN 
18- INS'flTUTIONAL AREA 

SFIAHEFD JLET SINGH MAR( 
., 	 NEW DELHI — 110016 

. No F-6-5p/4/KVS (Estt 11) 

I I 	1• 

...................................... ................,. ........................
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•The 	s$at Commissioner, 
"...kimdriyi Vidyalaya Sangathan, 

Offices, 

9 

Date: 09/ 10/2002 

(For Personal Attention) 

• SbJ:— :., Fonadng of application in respect oPrincipals of Kendriya Vidytlaya for employment 3 	o"id the Saiathan 

iiMad, 

.am to draw your kind attention to the above notLd subject and to say that in the rcccrit past some 
Pr4nal5 of Kendrya \'idyalayas havc applied for employrnnt on dcputation basis or as a direct 
recruttee outside the Sangdthan in iesponsc to the open advertisement of the respective organ I5atIoii  

it formed in this behalf that the tnatlr has been eainined at lnth under the provisions of 
,xujénd.alo takin'g into th consideration of the facts the services of the Principals of Kcndriya 

are re.uired for smooth functioning of the Vidyalayas so that the students who arc studying in 
'tbVtdya1aya:shouid geL the education in an uninterrupted manner. 

: 	 pesein the KVS is running short of required number of Principals 10 man the vacant po't and 
thore ithbs been decided by the compnt authority nor to allow the existing Phnctpal to apply loi 
qzts'iè emJoyment 

04 	n yiew of this fact all the Assistant Cc,mmissioner are advised not to forward application fiorn 
the ?tinpa1s for employment outside KV5 

0 	This issues with the approval of thc  competent authority 

YouiCtih fully ' I Ni 	 Sd/ ' 	 I' 	 Itr 	 (S K Talapatta) 
Sr Adtnintstra.ttvc Officei (l-'i'tt) 

Cpy'to - 
All dealing hands of Cstt 11 Scetion 

ND 1F Mise/2003/KVS((,R)f 	 Dated 14/02/2003 

FrwardeU to all Princtpils of Kendrrya Vidyalayas tinder (uwahati 1egonfoi lIlmOimdtion and 
.'3cStr acticn.. 

...............• 

	.........; 	•... 

1 	 Sd/ 
(S S. Sehiawat) 

(As%Istant Cornmironei) .-• 	•.•••; 	. 	.. 	. 
..................................... 

'i 	. . 	. •. 	,. . 	
0 
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eriariya Viclyalaya,  
Tuli. 	 .7 

Sub: 	Return f application in respect of 
ri 13. Vijaya Vrrna,Principal for the 	 •' 

pt of As-tt. Director in•NVS - 
Sir,  , 	

V 	 ':': 	 •Y'' 

I am to refer to your lttcr Na.F..12/KVT/ V 
03/545 dated 12-9-03 on the ubjec± cited above 

:.' ' and, to return herewith the application alongwith 
enclosui"es in respect. of Shri 13. Vijaya 'Varma, • 	 V 

Principal in compliE1nc of KVS(Hqrs) cIrcular 	/ 
NO.F.6-50/84-KVS(Es.tt_II) dated 69-10-2002  

	

Yours faithfully, 	
/ 	' V 

Enclo; Asbove. 

V 	 ASSTT. C01NISSIONER 
Copy to: 

The Sr. dministrative Off icr(Est, 
KVS,Hqrs, New Delhi - for kind 

• 	 information 0  

ASSTT.00I1MISS lONER 

• 	 t' 	 34009 (AC)with FAX 
j 34339 (AC) Rest •\ 	

Phone. 	34154 (AO) 
V 	 L45737Eo 	'T 

cfc 
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KENORIYAVIDYALAVASANGATEtAN 
Regwnal OUice, Hospital Road, Silcliar 788 001 

IT 

F No.2-24/2003-KVS(SR)/ / ijç-/y Dated : '01-10-03. 

To 
The Principal, 

V 	

V 


